
Misc. Crl. (Bail) case No. 302/2022 

12.08.2022    

 Today was fixed for updated C/D and the injury 

report of FIR named victim/injured Md. Joynal Abedin, 

brother of the informant Md. Samed Ali. 

   C/D received along with a report of the I.O regarding 

injury report of the victim. 

   In the report of the I.O sent with the C/D, the I.O has 

stated that in the FIR, the informant had written the name of 

the victim as Joinal Abedin by mistake only. Actually the 

name of the victim of this case is Bachrat Ali. Seen. 

   On perusal of the C/D, it appears that, although the 

case is registered u/s-326/34 of IPC, from the medical report 

issued from GMCH, Guwahati, it appears that the injury of 

the victim Bachrat Ali is simple and caused by blunt weapon. 

As such, as per the injury report, this is not an offence u/s-

326 of IPC, but it is an offence of bailable nature. Hence the 

B.P is allowed.  

The accused/petitioners Md. Joynal Abedin, Musst. 

Ujaton Khatun and Md. Jalil Ali are granted pre-arrest bail. 

In the event of arrest of the accused/petitioners above 

named, in connection to Dhekiajuli PS case No.111/2022, 

they shall be released on furnishing bail bond of Rs. 

20,000/- each with a local surety of like amount, to the 

satisfaction of the arresting authority; subject to the 

conditions that: 

a) The accused shall make themselves available before 

the I/O within 10 days from today and shall co-

operate with the investigation; 



b) The accused shall not hamper and tamper with the 

investigation and the evidences; 

c) The accused shall not, directly or indirectly, make 

any inducement, threat or promise to any person 

acquainted with the facts of the case so as to 

dissuade them from disclosing such facts to the 

court or to any police officer.  

d) The accused shall not abscond. 

Send back the C/D along with a copy of this order. 

Misc. (Crl) case is disposed of accordingly.  

 


